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Affidavii to be Furnished by the candidate alongwith Numination Paper

Before the Retvrning Officer

For election to.,

.{name of the Houss)

From...39). 7 F.hu,lPﬁM{thunﬂﬁtuency{Nam of tive Consiituen s )
DRI hehh Y ada

-

Agad, 5-2. .years, resideat of.. stmnwﬁ-\a ..... {mention full postal address), o wamiidule al e sbeive
Election, do hereby solemnly affirm and state on oath as mdbr-

{ sirike out whichever is not 1pplic
(1) 1am a candidate set up m'-Tq

V\"i‘& _i)ﬂ‘l U‘% of the political party |/ am conlesling as &

Independent candidate.
(1) Details of PAN and status of filing of Income tax return :
5l No. | Names Permanent The financial year for | Total income |
Account Mumber | which the last shown In income
[PAN) Income-tax return has | Tax Return ( in
L. _ FLn bean filed Rupees) ]
E, Sell ARSPDOIELE | —Zery 1o
£ Spouse-  Degnad-yodal |ACSEY 5L 2ery 2y
3. Dependent | poy) oasB. ARBIEIIIN | Zerp |z exv
4 Dependent2  puynaen¥ovmana IBA0PK 38530 | 7 prv 2AYD
| 5 Dﬁpﬁl‘!ﬂtﬁ.l k SO _1 ZeYu Ta¥0 2. xy

(3) The following case(s) is/ are pending against me in which cogalzance has been taken by the court:-

8l. | Offence Description
Ma i
{2) | The detalls of cases where the court has wmken : 3
cognizance, Sections of the Act and description W.Lﬁmlu{-‘?
of the offence for which cognizance taken ! NU}‘— .
(b} | Neme of the court, Cuse Mo, and Date of order »
. . Nok  aeliabir
taking cognizance i :
b s =
{c) | Details of Appeal (s)/ Application(s) for revision \
B (if any) filed egainst the above order(s) Nat @ petien A2

4, Cases in which I have been convicted by a court uf tuw{other those referred 10 in Fnrm 26):

Flln}
i
1

0

L

The details of cases, Sections of the
Act and description of the offence for
which convicted ;

’NC’} aPPﬁACDM

Mame of the Cnurt[s‘r._lli:.'n_s;]*;.lu. and
! Date(s) of order(s) .
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my sponse and all dupendents:

e — ey e

_

v mme—— —

| M in joint.name indicating the extent of joint ownership will also have to be given
2. In case of depositTnvestment, the details mcludma Serial Number, Amount, Date of Deposit, the "it:humc
Name of Bank/ Instilulion and Branch sre to be given
3. Walue of Bonds/Share/Debentures us per the currem marker value in Stock Exchange in rﬂpﬁ:l uf histed
companies and as per hooks in case of non- listed companies should be given, )
4., Dependent’, here means u person, substantially dependent on the income of the candidate.
5. Details including amount is 10 be given separately in respect of éach investment)

i e e e . i

N«v’r qPFJ‘MW

"‘G‘Tﬁi ! p,we Im ein b-.-inw l.hlr delm]g uf. - [mmtﬁ; ud ii 1nm'nhle nir..] u-f mysels,

i- [Dxscription - B.lif Spouse Dependent-1 | Dependent-2 | Dependent-3
o
1 1 Cehin eed 5o, 000 | Fo0 | Mot | FoeU0 | 240
(i) | Detalls of Deposits in Bank P edbent | 5 &1 VoOPS| Oy 3 pedns [Limianzank,
accounts (FDRs, Term Deposits \oged | °8 29U (RELS Tﬂ-:, ppolol [ok i 2
and all other types of Deposits %3 ‘E&Ei s 937 2aa 32’{“{ ?f\u
Ef,':i‘:.‘:&?’é‘..:m i o @1 vl VLakabest |pg :';s?;:;: : nu‘-’f’é_ 2e¥V
Insti HNon Bank uus 4 B1w WA
FoaidCompuiand | taoie s Shgt 1A e i 200
Cooperative societies and the \B AL Ly PRGN L &
| amount in each such deposit "*"?:’-ayg‘ib ke ps- uamr
{iii) | Details of investment in Bonds, = .
Debentures/shares and units in 2 ex0 22
companies/Mutual Funds and Zexo | Z€&0 | 20
others and the amount.
{iv) | Details of investment *muggl. LLCPIN |t h‘ﬁfﬁ LTC Pv‘l-l‘-‘“
Postal Savings, Insurance Policies 123199 e 3ne 1o z
and investment in any Financial 5;:; :é,q 2%“ g1 3| SF i‘g pALL | f. o
Instrument in Post office or ‘o e F_x'.nﬁﬁ
Insurance Company and the ?_EN@“ 9 00 o0 . |I |
{¥) | Personal Enuwadvm E:m o !
any person or entity including
firm, Company, Trust etc. and Nﬂ ™o o No NO
other receivables from debtors
I and the amount. ; . - =
L, [ [z B 2o [0
Registration No. etc, Year of 59,07 nUES mﬂ.;cm“ | E
Purchese and amount ) \ b . 2 'm-ﬁ‘j 4.l
ing (give details of weight and oo .k |
s S syt |
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_“ ,I Eﬁlsﬂfnﬁ such..s valus of r}.u #"l«:ﬂ: 3_? = | 2670 ,.LQYDH’E
th, j(_;fﬂﬂTntﬂI'b'l'll.l.E -1“- lfJ' vy 3".';313'_?— ﬂllaa L!S} a1 39Y |
| _'J.D e e - il T —— | T e M D TR Wt e A

(Mcie: 1. Properties in Jolnt ownership indicatin
2 . Each land or building or apartment should be mentioned separaely in

D |

this format,)

g the cxtent of joint ownership will also have tu_be indicatod

5. | Description P Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
Nn ..I i
- 13111 [
T e e [ e oo
|_Survey number(s) . 135 5 213k
:;;j[’l'omfwu_;mhmam in Zevn - 1@3,.:. | 6F2 v 02
“Whether inherited t 5,413
Diate of purchass 7 6ase of 30 L RE)) =)
nnqufrel_dppmpé'_riy""?n S zav | 200 ';,]f;-{b B .
Cost of Land (in case of 2135
urchase}al the time of 2879 2270 =20 TA¥0
Sy ﬁ“"w
Investmeat on the land by ;
wy ofdevelpin, RN |28V | golbakh| Zew  [2ev0
numirl.l.:ﬂl:nﬂﬂ. -
2 Location(s) Ze¥e  |TReYV 2 000 | Zer 1.-43‘?0
Sunvey number(s) i
Areg ent i ’ N
Yoy T peopat ZRw 200 [TLRY  f2pv | 2290
Date of purchase in case of self 7 0 2070 2P0 “Lo0 Ze W
Cost of Land (in case of S Frclon) . : -
the time of :
purchase) at o FA SR ZLr0 "L H"T;ﬁ ﬁﬂ: ::;2 R
Any Investment.on the land by ¢
way of development,_ 20 ZRTU [ Z4¥0 wm‘mh. HEH
construction®te, - - .
el T el R I
i o |zoo 2er0 [2e00
Loy, - 2% A A F
-Survey number(s) = |
Built up Area (Total ALY ZedY | 7ewhn ZRyo | ZRWV |
messurement in 5, fL.) ; PSRRI
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¥ ‘wiher inheriled pmp:m,-
{2 RE DR M)

U - of purchase § |r| l;m ufmf
| aviired property

200

ZR¥ 0

C usl of property (in case of
pr rehase) at the time of
| prmchase

ero

70

Any Invesiment on the
pruperty by way of
deve consiruction etc.

ZOv

Approximate Current marked
valug

Zew

pAZAY

A AV

ZRYv

Miv)

Residential Byildings (including
apartments,) .
-Location(s)

- Survey number{s)

Acea (Total measurement in
sq ft.)

|

Built up Area (Total
measurement in sq. fi.)

Tooo s

Whether inherited property
(Yes or NOJ

Dﬂs_nfpumluu in case of self
scquired property

Cost of property (in case of
purchaze) at the time of
purchase

YT TV

Any Investment on the land by
way of development,

construction B,

Approximate C Cmﬂmuknt
value < ¢

225000

\

iv)

Others {such as interest in

—

—

(vi)

propery)
Total of Current Market
Value of (i} to {v) above

ME500 Fov

p—

2 osw°

(6) I give herein below the details of liabilities/ dues to poblic Anancial Institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each ifem)

B
Mo

Deseription

.

Self

Spouse(
mm%‘;\,

Dependent-1

G |

Dependént-2
L A |

‘quudul:-f'

|
0

Loan or dues to Bank/Financial

Institution{s)
Mame of Bank or FI
Amount outstanding
Mature of loan

a

Loan or dues to any
individuals’ Entity other than
inentioned inm (1) above.




"Xy Giber labiliy

G-rand total of liabilities

Govej ament Dues:

Dues to departments dealing | _
wvith govermment
| Bécommodation

(iiy

Dlies to departments dealing

waith supply of water .

Dues to depariments dealing -
with supply of electricity

Dues to departments dealing
telephones/mobiles L)

with supply of —_

Dues to departments dealing
with government transport
(including aircrafis and
bielicopters)

Income Tax Dues

Wealth Tax Dues

Service Tax, Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. dues

(7) Details of profession or occupation:
N - - | AF————
(8) My educational qualification is as under:

{G‘il';!&l:td.hﬂflligl‘lﬂl Schoal / University education with full form of the certificate/ diplomal degree course)
(Name of the School /College/ University and the year in which the course was completed.)

(. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. [ Name of the candidate Sh./Smt./Kum.

1. | Full postal address LJ'".“-E,.; "I :D'E\fl

3. | Number and Name of the constituency and ALLEPO- Siawda
state Gid LAY

3. | Name of the Political party which set up the
candidate (otherwise write ‘Independent’ _
4. (a) Mumber of cases in which conviction order
passed (other than those referred to in Form 26)

B R

Ny any

-



b,

(v Total number of Pending cases where ihe

beTpasiar

{a] Candidate

= 'q‘ﬁ]mffmﬂuﬁ copnlsaner

(b! Spouse:
4.{c) Dependents

Description

Self

Moveable

Asset (Tolal value) g

troms b

Spouse | Dependent-|

Dependent-li

Dependent-Iil_|

AUH5 bov

30078

.2521-::1}

233995

Immovahle
Assei

—

p—

Vil ———

—

(i)

Immovable
(Total Value)

Purchase Price and
Development Coat of

765T00

240500

(5]
Market Price of

Approximate Current
Assed (Total Value)

7 Liabilities

[ 175000

(i} Government
dues (Total)

p—

others (Total)

(ii) Loans from Bank,
Financial Institutions and

p—

8. | Highest edacational qualification:

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed.)

YERIFICATION

I, the deponent, above named, do hereby verify and declare ﬂ:lll the eantents of this affidavit are true and correct lo the

:‘H: ':'rr;:"u: knowledge and belief, no part of it is false and nothing material has been concealed there from. | further
eclare that : .

() there is no case of conviction or pending case against me other than those mentioned in jtems 3 and 4 above;
th) L my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and 6
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-~ Note: I: Affidusit should Be Rled Tarest 653,00 P o e Tasr doi o7 F ifng nominations.
2 Affidavit snoeld be swirn before an unth Commissioner or Huum,: of the First Class ur hefore 3 NnLary
Public.

3 Al columns should be filled up and o columa to be Ief blank. If thete Is no information io furaish

any item, either “Nil™ or “Not aplicable”, as the case may be, should be mentioned.
4. The affidavit should be either typed or written legibly and neatl.
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